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IN THE MATTER OF:
SHABI HAIDER JAFRI ...Applicant(s)
Versus

STATE OF UTTAR PRADESH
& ORS. ...Respondent(s)

REPLY/RESPONSE OF BEHALF OF THE RESPONDENT NO.-3,
THE UTTAR PRADESH POLLUTION CONTROL BOARD.

I, Amit Mishra aged about 45 years, S/o Shri D.P. Mishra, presently
posted as Regional Officer, Uttar Pradesh Pollution Control Board
(hereinafter referred to as “UPPCB”), Agra do hereby solemnly affirm and

state an oath as under:

L. That in the official capacity mentioned above, I am acquainted with

the facts and circumstances of the case and as such [ am competent

and authorized to swear this affidavit.




.
LN

That the officials of the UPPCB conducted a site visit on 19.06.2026
and carried out the inspection of the site in question i.e. UP State
Industrial Development Authority, Industrial Area, Leather Park,
Agra.

A true copy of the inspection report dated 19.06.2026 alongwith its
respective annexure is annexed herewith and marked as Annexure
R3/1.

That during the course of the inspection, a half-constructed boundary
gate existed at the proposed project site. However, no industrial
activity, construction activity or development work related to the
Leather Park Project was found at the site. It was further observed that
agricultural activities were being carried out in a substantial portion of
the land and naturally grown vegetation /trees were present no
signboard or demarcation indicating implementation of the Leather
Park Project was found during inspection. That photographs taken
during inspection clearly the present status of the site.

That UPPCB vide its letters dated 08.05.2026 and 15.05.2026 has

requested the Regional Manager, UP State Industrial Development

’)\0\'\\ Authority, Industrial Area, Leather Park, Agra for information

regardmg the project. A true copy of the letters dated 08.05. 2026 and
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copies of the EC granted by SEIAA, NOC granted by UPPCB as well
as permission for tree fellin g granted by the MOEFCC. A true copy of
the letter dated 25.06.2026 is annexed herewith and marked as
Annexure R3/3,

That it is further submitted that the Hon’ble Supreme Court vide order
dated 18.02.2026 in Civil Appeal No. 782 of 2020 had recorded as
under:

"9. The parties shall also be at libert v to raise all objections, including
those relating to the maintainability of the OA, before the National
Green Tribunal.”

That it is submitted that the Applicant vide the O.A. in question has
purportedly  challenged the Environmental Clearance dated
18.11.2011 granted by SEIAA. An O.A. under Section 14 and 15 of
the NGT Act, 2010 is not maintainable challenging the same as a
specific provision of appeal is provided under Section 16.

That the present affidavit is being submitted before this Hon’ble
Tribunal for kind perusal and consideration.

I'state that everything stated above has been stated by me in my official

cape}{:i/iy on and derived from the official records and I state that
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Annexure R3/1
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“Sub

Dedr Sir, ‘ :
Please ref‘er to y«)ur Iene,r date,d (17]06/2019 Lr1/06/20' _'

_con5|dered the ma“ttgr and has b‘a

presentifi the, meetmg that:
The °nwronmental ‘Elearante. rs sought for Proposed Leather: Park, Village-Baroda Sadar, Pali -

i
Sadar, Mahavar,. Distriat: a, UiP Ms YPSIBC, Kanpur, U P

2. Totalplot: area of the:project 108 56" ha. anﬁ‘prdposed capacityis15; 000: lgathgrgoodsjﬂay

3. Atthe: proposed leath&rfpa"rk only !eather ;goods fabrication: an; related: ngn lating processes
wr!l be: cﬂmed Ot :

4, Total Water'requ:;’ement is, 12:0 MLD. \which -$hall: be drawn through’. tore wrell-after obtaining
perm:ss:on from Ground Watgr Bcard ; :

5. For smomh mnmng :0f: VEthle‘S 45:m,, 30" m 18m and 1Zm. wide: roads area-beirg provided
inside mdusmal area.

6, Totdl: wa’ste water-to: be ganeratea is: 634;2@4(4.9 whia‘l shdﬂ be t;reated m an inshotise §TP of
765 KLD capatity. S

7. Against compensatlon of land acqmmd from: tha forest dep*arkment,a grgen belt of 8200 sqm.
aréa has: been proposed along the front site of’ the pre;ect site.. .

8. Taj Mahal is approxlmately 19:5:krh. towards gast direction.

9. Energy’ requ:remerit is 10:0.MKW. 3 Ty ‘

wed-within the pmject site.

10. No-use of DG sets vill:bealloy
cats‘gory Bfh". of the Erh ‘nptification. dateﬁ 14/09”/2000, as

The proposa!s are covered unter

11,
eeting dated €8/07/2010 in

ar'mnd ad.
Sted 0310571983 of Govt,

'The commi
it was dgf."d?d ehat inview of the offi

restr;ctrng seEtmg up of potennany polluti
@8 \:th'éir-admse on wbethert
' coitipeition o referene ps 1A GONL. of indle.

ja i i thit Ehe praposdl my*hh‘i&xﬂmmp@tmga .
jibeforé. Fﬂe}ﬂm@f'té Suprhme Court: ofindiithe ack grop s

itteg élso noted that: the r‘rattér was idiscussed m its
ce order mo. 6/1172]E\rn “BRLY

ngm,dusmes in TIZ area;.a e

wiliich
ofiindidy ©

of }M Nd'_ fm'-'[rml

gnie. should he made
Ke project would'berappraisediiy SEIAR, U.P. of ol
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£ Cofor Proposed Leather Park, Village-barid) It Sadi, MAdhovat; Dlstrict-Agea, U.P, -

Based un tha' rasr e ~adar ”'. . %
& rarnr fatiang of the Stata L' Bidart Appfalsdl Committes (6 2eting held 2 t

”

oan 26]’0 ‘20 3
(Meetm:f ha:dliéQﬂgheiabcvn sel, project, The State Lev‘.nanimnnwut Irpact Assaessimgnt l‘\u;hurlty
i 1 I ?f 0/2(111) has desided, Lu gﬁ;nt the Eﬁ\hmhnﬁzmal ngiarzm:ﬂ 16 the prq}ect
proposals ‘subject fo the etfdctive implementation ofihe: (csllbwingmnd:ﬁnnf' i
X Geﬁm‘a IGonditions.:.

-,“3 -‘-'m“ lim:nmmd thar all stendards. relatet. to ambient: enufranmemaf quamy 4nd! !he
| *“““‘bﬂ?mm stndaras as risedbid by the Mok reamicily. qqmgredfwnh g

W shallizuﬁmtﬂﬂﬁ il\a'fwﬁhthu\ihﬂ fia ulsiém:mﬁ:;i Bl gt flaplotetantrotboard

8 atvshaiw__qs; A mgh,_nxpgkﬁ@fziii, i 3&%#3 il 4/ T phdfect anage
gxcept f@f,mﬁh&z hite LLURCE At ot le: ﬁﬁﬂvi wf;frﬁua tﬁb.-ﬁﬁbr‘ L
shiiromental cledrande: ﬁ. A

A. The proposed land use: -shall e i att:btd:mué it the: prgistribud land wee. K Tand use cenificate
icsued by the competent authority shall kig lstalieti thls regards.

5. Al wees felling in the project atea shall be: ‘as permitled by the forest départment under the
prescribed rules. Suitable clearance in this regarcl ¢hall -be obtdined from the competent
authority.

& tmpact of drainage pattern on environment should be provided.

- Surface hydrology and water regime of the project area within 10 km should be provided.

S A suitable plan for providing shelter, light and fuel, water: -and waste disposal for construction

. labour during the construction phase shali be provlded along: W|th the number' of proposed
workers. =5 . :

a. Measures shall bt. undertaken to recycle and .reyse- fredted e‘fflu'ents ‘for- harticulture and
plantation. A suitable plan for waste water recycling shall-be submltted

1. Obtain proper permission from competent authorities regarding enhanced traffic during and
due to construction and operatton of project,

11. Obtain necessary clearances from the cnmpatent authbrmy on the -abstraction and use af
ground u.aterq:lurmg"the constructib jand-aper n#;hase& . :

12. Hazardous/i nf}ammabfe/Eproswe materials like tored dunng th “gohstruction and
operation phases shall be as per standard pfacadure as prescribied under law, -Necessary
clearances in this regards.shall'be obtained.,

13, Solid wastes shall be suitably segregated and disposed. A separate and isolated municipat §
waste collection center shoud be provided. Nex:essary plans should be submitted in this
regards. i

14, Suitable rainwater harvesting systems as per desighs of groundwater departrment shall be

submitted.

16.

17,

-stanﬁafdszqzesszry plans-in this re
. Separate istack .piles shall be maintained fo

_ The emissions and effluents etc. fror

‘nstalied. Complete proposals in this regard shauld:be:
1 machines, Instruments and transport during construction
and operation phases should be according to the prescribed standards. Necessary plans in this

regard shall be submitted.
d be undertaken to take care of dust

Water sprinkicrs and other dust control measures shoul
phuses Necessary plans in this regard shall be

generated during the construction and eparation

submitted,
ment measures shall be: adgpted during. the cqnstruction and-qperatian  «

suitable noise abdte
phases i arder ta-¢hsure that the nolse emissiong :niat violate the prascribed ambient noise

gard shall,bequhmitt.ﬂd
¢ excavatad top soil and the top soil sﬁould be

utitizer! for pieparation of green beli,

10
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C. g,_ '(\f ”ulpn\ej lp er P
ark fa Saetm Pali
| zathe ~-8aenda $2et3;, Pali Sadar, Mahavar, Districs. agiy,, 1B
19 SeWaALe e A T L
e 1 afid vk el 98 kBt we anon B L & 5 b
o 08 kept wo, e st water coliecrion :.-nq\ e systém ane 2
T ane

separately disposed. Other offluents shauld nut be allowed to mix with dornee.m, effly
20. Hawardous/Solld wastes gencrated during construction and operation ithases :::;d !
disposed off as presceibed under law. Necessary clearances in this re pard shall be vbtained. ¢
21. Alernate technologies for solid waste disposals (like vermin-culture et¢.) should be used in

consultation with expert organizations.
22, Nowetland shauld be infringed during consttuction and operation phases. Any wetland coming

inthe pmject area should be sultably rejuvenated and conserved.

23. Pavements shall hie so constructed as ta allow Infiltration of sutface run-off of rain water. Flly
ilpermeable paverments shall not be constructed. Construction of paverments around trees
shall be as per scientifically aqcep;.éd principles in drder to provide suitable watering, aeration
and nutrition to the tree. ,

24. The Green building Concept suggested by Indian Grt-;en Building Coum:rl which isa part of Cil-
Godrej GBC, shall be studied and followed as for as possible. )

5. Compliance with the safety procedures, norms and guidelines as outlined in National Building
Code 2005 shall be compulsorily ensured.

26. Ensure usage of dual flush systems for flush c:stems and explore options to use sensor baszd
fixtures, waterless urinals and other water saving techniques.

27. Explore options for use of dual pipe plumbing for usc of water with different qualities such as
municipal supply, recycled waier, graund water etc.

28. Ensure use of measures for reducing water demand for landscapmg and using xeriscaping,
efficient |rrlgati0n equrpments& controfled watering systems.

25. Make suitable provisions for using solar energy as alternative source of energy. Solar energy
application should be incorporated for illumination of common areas, lighting for gardens and
street h‘ghtihg in.addition to provision for solar water heating. Present a detailed report showing
how much-percentage of backup power for institution can.be provided through solar energy so
that use and polluting effects of DG sets can be miinindized.

30. Make separale provision for segregation, collection, transport and. disposal of e-waste.

31. Educate citizéns and other stake-holders by putting up hoardings at different places to create
environmental awareness.

32. Traffic congeétfon near the entry and exit points from the roads adjoining the proposed project
site must be avoided. Parking should be fully internalized and no public space should be utilizad.

23. Prepare and Qresent,disaster management plan.

34. The project ;:)roponents shall ensure that no construction activity is undertaken without
obtaining pre-environmental clearance. l

35 Areporton thé Bnergy conservation measures conﬁrming to enargy conservation norms finalize

by Bureau of Energy efficiency should be prepared incorporating details about building
materials and technology, R & U Factors etc.

- 36. Fiy ash should be used as building material in the construction as per the provision of fly ash
notification of September, 1999 and amended as on August, 2203 (The above condition s
applicahle only if the project lies within 100 km of Thermal Power St ation). i
. The DG sets to be used duri: 1§ construction phase should use ‘ow sulphur diesel type and
should conform to E.P. rules prescribed for air and noise emission standards. :

g Alternate technologles to Chiorination (for disinfection of waste water) including methods like
Ultra Violet radiation, Ozonation etc. shall be examined and a report submitted with
justification for selected technology

11
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‘EC. for tProposy 522 Le:
2leather Pk vin b Sad
. MillapeDay d raFali Sadae, fstnyar District-Ages, q‘___

229

39 the green hrlr 3
o L.“s"a Jina i the S Gk
confcrmmg to the day and Derlphe;\ of the vt <l achieve AtenuatiNg 1o
e ; fde Y and night noise standards prescribed for residential land yse, The open
ns
the plot should be suitably- fandsoaped and covered with vegetation of indige
Vanew Igenous
40, Th
e construction .of the building :md the consuquent Increased traffic load should be such that

the micro glimate of the area-is not ad\rersaly affected,
41. The building should be desigred so as.to fake sufficient safeguards regarding sélsmic zone

sensitivity: -
42. High-rise buﬂdmgsslmuld dbtalmcleamm:er&am byiation. department or com:emec( Authority of

Suutable measurés :ha!! be- .aken to reswarn. ﬂw dgvelapment of riiall commerelal activities or
slums m the. v:cmnty of the coinplex, Al} wmmercial activities should be restricted to special
area< earmarked forthe purpose. f

43. It is suggested that literdcy progmm for wadker sections of society/women/adults (including

domiestic help) and under privileged chf!dren could be:provided in a formal way.
1. The use of Compact Fluorescent lamps should be encouraged. A management plan for the safe

disposal.of -us‘étf]damaged CFL’;-‘ShO‘U!d be s‘ubetéd

prowded wrth dual (solarfetectncaf) alterna_twes
6. Solar water heater shall be installed to the maximum possible capacity. Plans may be drawn up
; ]

zccordingly ad submitted with ;ustn" cation.

47. Treated effluents shall be maximally reused to aim for zero discharge. Where ever not possub!e,
a dera:ied management plan for disposal should be provided with quantities and quality of
waste water.

43, The trea;ed effluents should normally not be dascharged into public sewers with terminal
raatment facilities as they adversely affect the hydraulic capacity of STP. If unable, necessary

permission from authorities shouid be taken.
49. Construction activities including movements of vehicles should be so managed so that no

disturbance is caused to nearby residents.
All necessary statutory. clearances should be obtained and submitted before start of any

S
construction activity and if this condition is violated the clearance, if and when given, shall be

automatically deemed to have been cancelled.
Parking areés should be in accordance with the norms of MOEF, Government of India. Plans

5.
may be drawn up accordingly and submitted.
The Jocat:on of the STP should be such that it is awav from human habilitation and does not

cause problem of odor. Odorless technology options should be examined and a report

W\
td

submitted.
53 The Zavironment Management plan should also include the break up costs on various activities
and the management issues alsn so that the residents also participate in the implementation of

che environment management plan.
Datailed plans for safe disposal of STP sludge shall be provided along wiil ultimate disposal

54.

Incation, quantitative estithates and measures proposed.

55. Stztus of the project as on date shall be submitted along with photographs from North, South
Wwast and East side facing camera and adjoining areas should be provided.

Specific location along with dimensions with reference to STR, Parking, Open areas and Green

beit etc. shotild be pfowded on the layaut plan.
The DG sets shall be sa installed so as ta conform to- presecibed stack heights and regulatinns

S
and zlso to the noise standards as prescribed. Details should be submitted.

12
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b.

5% The DG sets shall be 801 mslalled 50- as;

-5.

E. C for Priopesagy Lt

S6. S’ﬁet‘ﬁﬁ& location along: with dlmeﬁsaans—wﬂh !ref.\s

belt ete. should be p'uvidt,d on tlre Iayout‘p!an

1ee .ark V.Iia aiBarodd Sag

2, -F'w' tLeadar, fAahavar, District-Agra; |
§ % T

" and-also to the noise standards as. preécribed Détafls shbuld bie submitted.

58, E-Waste Management should be- ddne as per MoEF gu:delmes

59 Electnt:al waste shou!d--'be 58

i

nceto STP, Parkmg, E)panaarecis and Green ’

':onf(Drrn fo: prescnbed stack helghts ’and regu!afaons

pase: Eh\'f_iﬁonmé_ﬁtq!ﬂ

63 Safe dnsposai arraﬁgement of used talietne;s ltgms in Hutels should be. ersured. Toiletries items
cDuld be: gwen complamentsrv to gqests, adogtlng suitpb[e meaSUres

for bactenal comammatmti Necessary Hand .‘Pump's shourd be prowded for sampling. The

monitoring is to be done bath in pre and; post monsoon, seasons.
66. The green-belt shall cohsrst of 50% trees, 25% shrubs and- 25% grass as per MoEF norms.

67. 2 Separate electric meter-shall be:protided to monitor consumption of energy for the operation

of sewage/effluent treatment in tapiks.

68. An energy audit should be annually carried. out during the operationdl phase and submitted to

L]

the authaority.

69. Project proponents shall endeavor to obtain 150:14001 certification. All general and specific
conditions mentioned under this environmental clearance should be included in the
environmental manual to be prepared. for the certification purpose and compliance.

70. 2%

month of issuance of Envirenmental tlearance.

Specific Conditions:

of total project cost shiould be utilized to create a corpus of funds fo
undar Secial, Corporate and Environmental responsibility & proposals be submitted within 3

v

1. NOCfrom UP Pollution Control Board shall be duly complied with.

5]
by providing: noise control measures.

for mdmdual units.

4. Only leather goods fabrication and reiate
complex as proposed.

5. No hazardous substances shall be ysed.

No wet processing shall be done.. .

7. 100% waste water shall he treated in-house

o

The individual units to be setup in this complex will reguire environment
provisions of FIA notification 14/09/200:: as amended. Howe,\cer no ElA/ENM

and treated effluent shoui;

implementing plan

The overall noise levels in and around the plant area should be kept well within the standards

al clearance as per
P would be required

d non poliuting processes will b carried out in the

‘4 conform to the

prescribed standards afrecewmg bady/4esignated uses. Excess treated walar may be managed

. +and utilized in judicious and enpvironmen: friendly manner to avoid water 1o
8. Execution of EMP shall be ensured hy ine praject POpNNeNts pven afar

proposed project.

9. 100% -streey lighting shall be solar powerad
(solar/electricai) dlternatives,

10. Internal road width shauld be.minimum 12 m.(.

S0% of the same may be

13
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&L Or ''ongsad Leasha, Park Vill . Pali Sadar MAahavar Daslﬂ'ﬂ-ﬁ ra, U.P,
[ Al LS k ST AR, A E¢ It I} S L LIS I L
2 Raroda Sadar i Sadar b o, LS AR
1. . ca[ I‘." :7 Lar(‘J[:!“ 2Nns b}

g hall be made on the hagis of Iocal Aut
% the two st Be provigas
12, E-Waste shall '
o be managed as per E-Waste management rules, 2010/2011.
- Unly rooftop shall be used far rain water harvesting purposes initially. Rai
s R purposes initially. Rain water harvesting
‘ green area should be done only after CGwH permissicn.
| 11.4 Permission from competent Autharities shall ba taken prior te any ground water extraction.
:5. Development of green belton at lgast 33% af total plet aréa should be ersured.
1:6. A'separate environme,nrgl mansgement ekl fully equipped laboratory and qualified personnel,
L7. Adequate provis‘ipn for infrasteti¢tuee facilities such as water supply, fuel, sanitation ete. skould
e ensured for coistruction workers during the construction phase,
18. The 'project proponents should also duly comply with TTZ Authetity norms and directions of
Hon'ble Supreme Court applicable in'the matte~.
19. The management plan for process solid wastes should be submitted.

hority bye-laws/MogE norms. Hig

You are also advised ta place this environmental clearance before the Hon'ble Supreme Court in
the back drop of I“TZ, notification as directed by Govt. of India to UPSIDC through its letter no. 19-
78/2010-1A. 1 dated 20/06/2011. : )

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issue of the clearance. Failing
this the environmental Clearance shall-be deemed to be cancelled.

N?cessary statutory clearances should be obtained and submitted _he_fore. start of any
construction activity. In the event of the violation of the condition the environméntal clearance shall be

auternatically deemed to have been cancelled. '
These stipulations would be enforced among others under-the provisions of water {Prevention
and Control of Poliution) Act.1974, the Air (Prevention and Control of Pollution) Act, 1981, The
Environment {Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification, 2006

including the amendments and rules made thereafter.
This is to request you to ‘take further necessary action in matter as per provision of Gazette

Hotification No. 5.0. 1533(E) dated 14.9,2006 and send regular compliance reports to the authority as

prescribed in the aforesaid notification.
/ '

(Dr, C.S. Bhatt)
Member Secretary, SEIAA

Copy for necessary action to;

" The Principai Szcretary, Environment, U.P. Govt., Luzknow.
2. Dr. Naliri Bhatt, Adviser, Ministry of Environment £ Forasts, Govt. of India, Paryavaran Bhavan,
CGO Comiples, Lndhi Road, New Delhi,
3. Regional Offic.:, Ministry of Environmant & Forests. {Central Region), Kendriya Bhawan, 5th

Floor, Sector-A 4liganj, Lucknow.
4. The Member Secrelary, U.P, Pollution Control Board PICUP Bhawan, Gomti Nagar, Lucknow.

5. Nodal Officer. SZIAA, Directorate of Environment, L2 Lucknow.

b\\".ﬁ."\-\u—\- L e
(O.P. Varma) i9 ",h' "

Director (I/C) & Secretary SEAC,
Directorate of Environment, U.P
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